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of Boeing T87
tered baggage and upto a maximum
of Rs. 500 for unregistered hand-bdg-
gage.

For the labourers killed on ground,
an immediate interim assistance of
Rs, 2000 each will be paid to the
familieg of the deceased pending en-
titlement under the third party insur-
ance cover,

The Director of Air Safety hag been
appointed as an Inspector of Accidents
to inquire into the cause of the acci-
dent under rule 71 of the Aircraft
Rules (1937).

SHRI M. SATYANARAYAN RAO
(Karimnagar): Sir, Mr. Lal, Chair-
man, Indian Airlines Corporation has
already made a statement in Hydera-
bad and he has expressed a doubt
whether there is any sabotage, Whe-
ther there is any sabotage and if so,
are you going to have a judicial enqui-
ry intp this?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, there should be
a judicia] enquiry and not a depart-
mental enquiry. The report of the
accident which took place in 1976 and
which took a heavy toll is yet to
. come. It is a deplorable matter. Al-

though the accident did not occur
during thjs government's time yet the
Government should see to it that that
report is laid on the Table of the
House before any more delay,

(Statement)

is also involved. So, 1 would like to
say that first of all there is an impro-
priety on the part of the Chairman to
make g statement before the Minister
himself makes a statement, It is a
serious accident although there are
not casualities, It is good. So, the
statement should come from the
Minister jnstead of coming from the
Chairman. Once your owp officér has
made g statement now you are com-
ing before the Parliament to make a
statement. Therefore, I support the de-
mand made by Shri Jyotirmoy Bosu
that there should be a judicial enquiry
and secondly, it is improper on the
part of Mr. Lal to issue a statement
before the Minister mmkes g state-
ment,

SHRI PURUSHOTTAM KAUSHIK:
The Chairman of the Indian Airlines
has noy appointed any man. DGCA is
independent of Indian Airlines gnd
whenever aceident of non-fata] nature
takes place generally the Director of
Sefety, who is an independent person,
holds an enquiry and e i; holding
the enquiry. (Interruptions).

MR. DEPUTY SPEAKER: Now, we
are approaching 2 O'clock. There is
item marked to be taken up at 2 p.m.
1 sugdest we may first finish 377 and
then take up that item,

14.00 hrs,
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14,02 hra,
[MR. SpeARER in the Chair]

(ii) FINALISATION or GRADATION
List aND Reviston or PromoTion
LisT or 1.A.S, OFFICERS OF ANDHRA
PRADESH OF 1958 RECRUITMENT.

SHRI G. S. REDD] (Miryalguda) :
1 request the Speaker to permit me
under Rule 377 to mention the follow-
ing matter of urgent public importance
in the House:—

“The continued delay in finalising
the gradation list and revising ‘he
promotion list of IAS officers of
Andhra Pradesh of 1956 pecruit-
ment.”

The Hindustan Times dated December
12 carries a news item about the long
delay in finalising the gradation :and
promotion list of IAS officers of An-
dhra Pradesh cadre recruited in 1956.
Though the Andhrs Pradesh High
Court had ordered ag early as 1973 to
complete the work within six months,
and further issued a final order to the
Government in February 1878 to com-
plete the work before the year end, I
find that the Government has not so
far completeq the job. This amounts
to not only contempt of court but in-
buman in that many of these officers
are on the verge of retiremaent. I
would like the Qovernment ta fell this
House why thig is delayed and when
this will be positively completed,

(id) Rerorred DrcraraTIoN Y
Acrarra ViNoBA BHAVE TO O ON
Fast vor Bax oN Cow SLAUGHTER.

-SHEI SURENDRA BIRRAM (fhah-
jabampur) :  Acharya - Vincbe Bhave

DECEMBER 18, 1078

-Rule 377 3.8‘4
declared on 20-11.1976 that in
view of the assurancs given to him
by the Government of India in Sep-
tember 1976, if anti-cow slaughter
enactments are not passed in Bengal
and Kerala by 31st December, 1978
with reference to Sec. 48 of the Indian
Constitution and  within the limits
laid down by the Supreme Court
Judgement, he wil] go on fast from
1st January, 1979,

The cow has been accepted from
ages as mother in Indian culture. It
ig also accepled ag the backbone of
Indian economy. Deep sentiment dis-
allows its slaughter. However, cow has
been slaughtered since British Raj in
India. There has been a longstanding
public demind to ban the slaughter
and to honour the dumb sentiments
of the millions. This demand weus
supported by sigmetures of crores of
people and lakhs had demonstrated
in Delhi—aged Guru Shankracharya
and other saint; fasteq for long dura-
tions.

The history of the acceptance of the
principle of prohibitory cow slaugh-
ter cap be traced ag follows:

(1) The Government of India Ex-
pert Committe for Cattl, Preserva-
tion eand development 1877 recom-
mended total ban on cow slaughter.

(2) The Sec, 48 of the Constitu-
tion of India set down the principle
of anti-cow-slaughter in 1051,

(3) The Supreme Court of India
held the validity of anti-cow slaug-
ter legislation in 1088 (Slaughler of
only useless bulls and bullocks was
allowed). )

(4)The Committee for cow protes-
tion of 1867 recommended ban in
1973. Within the limits of the
Supreme Court Judgement, Govern~-
ment of India hag announced fhe
Sceeptance of the principly to ban
cow slaughter and hag gfven assur-
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